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Qr;ngQLJ&QELication No, j/éj of 2003

Sri H, Ibotombi Simgh & axs 7 others,

see. Applicatte,
~Vrs-

1. The Union of India & ors,
eee o Respondent$¢

Synopsis of the Application,

sl, ! Dated * Particulars of the documents' Annexures &
No.t o Y o e e = ' . pagts._ _
e 2 .. K 4 _ _ __

1, 18-12-87 Letter No,A-27011/A/86-EA-II Annexure-R/1
Govt. of India,Cabinet Secre~ page - 21.
tariat,New Delhi for grant of
various concessions bto the
staff of 5SB,5FF,CIOA and
Direcotrate Accounts,

2, 28-10-86  Letter No.A-11016/6/86-DOI Annexure-R/2
Govt. of India,Cabinet Secre-  Page - 28
tariat for extension of Houee
Rent Allowance concessions to
other cadres of ARC at part
with executive Cadres,

3, 09-08-89. Memorandum No.9/SSB/A2/86(I) Annexure-R/3 '
IV.Part ~I1I of Director General Page - 35
Security of 35B,for granting
of Concessions to the staff
of $SB & conveyed sanction to
the classificetion of Imphsl
as category 'Bt for the pur-

pose of ration allowance & ors.
for a period of 3 yrs. w.e.f,

09-08- to 8-8-92.



4, 12-01-99.

5, 26-8-92

7. 22-07-98

| 8e 27=5-92

9. 18-9-95

C.M. No.9/SSB/A2/86(1)-TV Pt, Annexure-R/4
75-90 of the Directorate General page - 36
Security,$sB for renewal of the

Classification of Imphal as cate«

gory *B' w,e.f, 9-8-89 to 8-8-Cl,

0.M. NO,9/sSB/A2/86(1 )=V (pt)/ Annexure-R/5
4122 of the Dte.,General of Secu- Page - 37
rity,ssB for grant of various

concessions to the SSB employees

posted at Kohima & classification

of Kohima as category 'B' stetion

for purpose of granting ration

allowance & ors for 2 yrs.

0.M.No.9/55B/A2/86 (1 )=V (pt )/ Annexure-R/6
4122 of the Dte.General of Secu- Page - 38

rity 5sB for renewal the calssifi-
cation of Kohima w.e.f, 24-8-94

to 25-8-98,
0.M.No.9/s5B/A2/86(1 )-Manipur, Annexure-R/7
of Dte, Ceneral of Security, page - 39

SSB for renewdl of the classi-
fication of Kohima 8s Category:
1Bt w,e.f, 26-08-98 to 25-8-0l.

0.M.No.9/SSB/A2/86(l)-V(pt)/ Annexure-R/8
3049 of the Dte,General of- page - 40
the Bpe, General of Security

SSB,convenying for classifica=-

tion Karong and some stations

in Manipur & Nagaland Divn.cf

SSB as category 'B' for the pur-

pose of ration allowance and

other concessions for a peried of

O.Me No.9/5SB/A2/86(1) Manipur Annexure-R/9
of Dte, Ceneral of Security,SSB Page - 42
for renewal of the classificadd

tion as category 'BY w.e.f.

27-5-95 to 26-5-88.

contd. . 3/-



1l.

1120

14,

15,

22-7-98.

14-6-96,

16-03-98

3010-00

14801

17-9-03

164 O1-08-03

OM No.9/SSB/A2/86(1 )-Manipur Annexure-R/10
of Dte,General of Security,SSB Page - 43
for latest renewal of the classi-

fication of Karong as category

tBt station w,e.f, 27-5-98 to

26-5-01,

A Division Bench of this Hon'ble Annexure-R/1l
CAT(Tribunal) order in C.A, No. page - 44
245/95 in respect of granting

the ration allowance to the

applicabtef of non-executive stadfs

of A.R.C. Dooemdooma,

Hontble Supreme Court's order in Annexure-R/I2
S.L.P, No,1706/97 arising out Page - 49,

of 0.A. No, 245/95 and same was

dismissed, -

Hon'ble CAT order in O.A., No.133/ Annexure-R/13
2000 direciting the authorities Page - 51

to pay the rotion allowance teo

the applicants of Imphal 'Bf

station, -

Hon'ble CAT order in 0.A.No.174/  Annexure-R/14
Ol directing the autherities to Page - 54

pay the due/arrear ration allewance

to the applicants 'B' station,

OM No,l1/16¢5)E/89/S5B/11691 Annexure-R/15
Govt. of India,Ministry of Home Page - 35
Affairs,0ffice of the Inspector
General,sSB,Manipir& Nagaland

Division,Imphal for rejecting

the joint representation of the

applicants for suxeX due/arrear

ration appiog allowance,

Copy of the joint representa- Anre xure-R/16
tion of the applicants for Page - 56.
grabt of tém due ration

allowance,

Field by: A fem Siugle

Counsel for the applicants,
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Original Application No., 24§ of 2003. L4
v TN '
" Sri H. Ibotombi Singh & seven others, t:t; £
' S «os. Applicants,
l. The Union of India & ors,
es e e Respondents.
JI_N_D_E _X_
§1-NE5'."T Particulars do'Eu'rixe”ﬁtE nnnnnnnnnnn pages.
-l. Ong:.nal appllca'hton. - |- 12
2. Verification - -— I? -
3. Af fidavit, - — 2D -
4, Annexure-R/1 copy of the letter dated 4?'
18-12-87. Al -
5, Annexure-R/2 Copy of the letter dated
28-10-86. . R g~ o4
6. Annexure-R/3 % Copy of the letter dated
9.8.89. -85 -
7. Annexure-B,/4 Copy of the letter dated ; '
12"]-"990 - - -
8. Annexure-R/5 Copy of the OM dtd. o 37‘ -
9. Annexure-R/6 GCopy of the OM dtd. - 39
8-12-97 e _
10, Annexure-R/7 Copy of the OM dtd.22-7-98., — & ¢ -~
11, Annexure-R/8 Copy of the OM dtd.27-5-92, 90 .—-4 J;
12, Annexure-R/9 Copy of the OM dtd.18-9=95 ko -
13, Annexure~-R/10 Copy of the OM dt. 22-7-98. 4 g~
14, Annexure-R/11 Copy of the Judgment/order

L

of the CAT passed in O.A. No,245/95 .
dtd. 14-6-96, ' -

contd. . 2/
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- SN
15, Annexure-R/12 Copy of the Judgment/
order passed by -the Hén’ble5 Supreme
Court on 16-3-98 in SLP No,l170 6/97.
16. Annexure-R/13 Copy of the order dtd.
30-10-2000 passed by CAT in O.A. No,
133/2000, » -
17. Annexurg-R/l4 Copy of the order dtd.
14-8-2001 passed by Hon'ble CAT in
O.A. No,.l1I4/0l.
18. Annexure-R/15 Copy of the impugned
lMemorandum dtd. 17-09-2003. -
19, Annexure-R/16 Copy of the joint
representation . _ -
Dated/Imphal Signature
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(An application U/s 19 of the Administrative -
-

. GUWAHATI

Tribunals Act, 1985). Ly

i -
ORIGINAL APPLICATION NO. ) OF _2003. L

©aih Gemmiselones
Masiow

1.

2.

3.

4.

Se

\
Shri Huirem Ibotombi Singh aged about ™ :if . 45
42 years s/o; late H, Tamphajao Singh,
Pharmacist, Office of the Area Organiser,
$5B, Ukhrul, under the administrative
control of the Divisional Organiser,SSB,
Manipur and Nagaland Division,Imphal
(Manipur). ‘
Miss Mariama N.D. aged about 35 years,
d/o. N.D. Darid, Lab. Technician,Office
of the Divisional Organisor,SSB, Imphal
(Manipur),
Sri Rama Hmar aged about 42 years s/o.
Rongai Hmar,Driver office of the Divisional
Organiser,SSB,HQ,Imphal (Manipur) of
Churachandpur,P.0. ,P.S. & Dist.C.C.pur,

&ri L. Suresh éingh éged about{?O years,
Assistant,5SB,Directorate Office, New Delhi-

66, He earlier worked as such in the office

of the Area Organiser,SsB,Imphal,

Sri S.P. Biswas aged about 43 years,

‘Assistant,5SB, Directorate Office,New

Delhi -~ 66, He earlier worked as such in

the office of the Divisional Organiser,S$SB,

HQr . Imphal(Manipur),

contd, . 2/-
W Jetforless sonsf’



7.

8.

1.

2.

Suid Commimicass

2
Sri Kaﬁei Meihonpam R, Naga aged about
58 years s/o. Kamei Makysing,Ex-Assistant,
office of the Area Organiser,SSB, Imphal

(Manipur),

Sri Athokpam Chaoba Singh aged about

60 years s/o, late A. Purno Slngh of
Wangkhei Yonglan Leirak s Imphal Ex-Peon,
office of the Area Organisor,SSB,Imphal
Manipur.

Smt. Laitonjam ongbi Chandramani Devi

aged about 43 years W/o late Kale Singh,
Ex,Dpivgr,foice of therA.O..SSB,Imphal
(Manipur),resident of Sagolband Moirangmayum
Leirak,Imphal,P,0. & P.S, Imphel,

e ¢ ¢« o« o o All the above - applicants
are non-executive personnel serving in the

SSByunder the administrative control of
the Divisional Organiser,SSB,Manipur &

Nagaland Division,Imphal(Manipur),

e « + o« o Applicants,
~V#S - |
The Union of India(represented by the N

Secretary to t he Government of India,

Ministry of Home Affairs,New Delhi),

The Director Gineral,SSB,Ministry of
Home Affairs,Govt, of India,East Block-B,
R.K. Puram,New Delhi.

Contd, . .3/
Ji- %W@*W
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3. The Divisional Organisor,SSB,

Manipur and Nagaland Division,

Imphal - 795001.

4, The Area Organlsor,SSB Imphal,

Manlpur.
| eeee _Respondents,
-
é ”;, PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

;l; Illegal and arbitrary action of the respondents -
iauthorities is not allowing the applicants to draw Ration
EAllowance only on the ground that t hey were not applicants
_disposed of by this Hon'ble Tribunal directing payment of
ration allowance to the applicants from the due dates,
.The SSB Directorate (New Delhi) had intimeted the Divisional
‘Organiser,SSB,Manipur and Nagaland Division,Imphal{Respon-
ﬁdent No.1) that tte noneapplicants in various cases disposed
of by this Hon'ble Tribunal dlrectlng payment of ration
allowance to the appllcaats were not entitiled to draw
:ration allowance on the basis of Judgment /orders passed by
'this Hon'ble Tribunal.
§2. That O.M. No.l/lé(5)E/89/bSB/1169l dated.l7/09/03 |
1issuedvby the Respondent No.4 whereby the joint representa-
'tion submitted by the applicants praying for grant of ration
“allewance prior to 30-01-01 was returned back to the appli-
| icant No.l, It would appear from the s aid memorendum that
("“fphé case of the applicants could not be acceded to for
~granting Ration Allowance prior to 30-01-0l1 as the applicants

1are not applicants in CAT which had amounted to summarily

.rejecting the claim of the applicants forAration‘allowance.

”Eﬁ@bnmhdm~ contd, . 4/-
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3. That the applicent No. 4 and 5 also filed seperate

representations to the Divisional Organiser,SSB,Manipur and

'Nagaland Division,Imphal on 14/02/03 and 17/02/03 respectively
for grant of rational allowance prior to 30-01-200l when they

were posted at Imphal, However the competent authorities did
not taking any positive action till this date. The said repre-
sentations were kept in the cold storage of the authoritiss,

Thereafter, the applicants No.4 and 5 also submitted a reminder

'application on 01/08/03 along with six other applicants.

2 JUBISDICTION OF THE_TRIBUNAL :

The applicants declare that the subject matter of the
order against which they want redressal is within the juris-

diction of the Tribunal.

3, LIMITATION ;

The applicants fu ther declare that the application
is within the limitation prescribed U/s 21 of the Adminis-
trative Tribunals Act,1985.

‘:4. FACTS OF THE CASE

1. That the applicants No, 1 to 7 are all non-executive

~ personnel who are/were serving in the Special Service Bureau

(ssB in short),Imphal in the office of the Area Organiser

(Adm) under the administrative Control of the Divisional

j Organiser,SSB,Manipur & Nagaland Division, Imphal(Respondent

' No.3)., The applicantsNo., 6 and 7 are /were retired employees.,

They were serving as Assistant and Driver respectively in

. office of the Area Organiser,$SB,Imphal, The applicant 8

is the legal representative/legal wife of late Leitonjam
Kala Singh (Ex-Driver) who was serving under the Administre-

tive contrel of Area Organisor,SSB,Manipur., The applicants

contdl.le 5/=

- Gleorbl S
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applicants No. 4 and 5 were also serving as Assistants under
the administrative control of the Divisional Organiser,SSB,
Manipur and recently transfered/posted at SSB,HQ:S. New
Delhi,
2, The SSB is a Department of @he Government of India
directly under the Cabinet Secretary but the organisation has
been detached from the cabinet Secretariat and brought recéntLy
under the Administrative Control of the Ministry of Home
j Affaris,Government of India,New Delhi.
i The applicants have a common grievance and interest
in the matter and as such they are filing a single application
inasmuch as the reliefs prayed for, if granted to one of them,
will be equally spplieable #o all the other applicants as they
are similarly situated. This is being done with a view to
avoiding multiplicity of litigations. The applicants crave
leave of this Hon'ble Tribunal to allow them to file a single
application as provided in Rule 4(5)(a) of the CAT(Procedure)
Rules, 1987, - |

3. That the Govt. of India, in 1963, set up the Directo-
rate General of Security(D.G.S5. in short) under the Adminis-
trative Control of the Cabinet Secretariat for some specific
purposes which is 5 multirole,multi-~disciplinary organisation
cromprising four agencies,namely, Special Service Bureau(SSB
in short), Aviation Resesrch Centre (A.R.C. in short),

;Special Forntier Force( S.F.F. in short) and Chief Inspectorate
of Armaments, '

4, That the applicants beg to state that the Cabinet
Secretariat, vide letter No.A,27011/4/86-EA-I1I dated 18-12-87
‘addressed to the Director,Planning,Directorate General of

Security,informed that certain concessions were granted to

the Staff of S$B,, SFF.,CIOA,(Chief Inspectorate of Armaments )

\fr\l'contd. . i/:,g,zf W .
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}and Directorate of Accounts and the concessions were listed
'in Annexure-I. In the said letter, it was also mentioned
thet for some of t he concessions, the various hardship
locations had been categorised as ‘'B' and 1Ct stations as
entioned in the Annexure-II to thé letter. In thesaid
kletter, it was also mentioned that for the purpose of House
iRent Allowance ,concessions tot he various categories to
staff, the equation of post as listed in Annexure - A to

‘the Cabinet Secretariat order dated 28-10-86 would klso.

be appliebhde in respect of the staff of SSB.,SFF.,CIOA.

‘and Directorate of Accounts.

Annexure-R/1 is a copy of the
letter dtd. 18-12-87 along with

two Annexures,

5. That the applicants beg to state that, from the said

letter and Annexure, it would be apparent that certain con-

cessions were granted and in the case of the applicants, the

concession referred to against serial No.,2 in Annexure-l,

i,e, Ration Allowance,woulc be relevant, The House Rent

Allowance to the executive cadre was made admissible to the

personnel of other cadres also of the corresponding level

~ except in the cese of SSB Battalion personnel and Beputy

 Commandants/Company Commanders/Assistant Company Commander

of SFF and also those on deputetion in the SFF from the

Army.
6. That the applicants beg to state that the order

dated 28-10-86 mentioned in letter dated 18-12-87 (Annexure-I)
was an order from the Cabinet Secretariat whereby the sanc-
tion of the President was conveyed th the equation of posts
listed at Annexure-A in various cadres of corresponding

level in Aviation Research Centre to that of the executive

cadre, The present applicants have been equalised with the

ﬁ{. L! ‘ contd éLZ£;4?V
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‘the Field Officers and.below and as per the Sald equation,
che applicants were paid House Rent Allowance from 1987
1itself,

4 Annexure-R/2 is a copy of the letter
| dtd. 28-10-86 along with enclosures

j7. That the applicants beg to state that in terms of

i |

l"Cabir*e'l: Secretariat letter dated 18-12-87, as provided in
Annexure-II to that letter, the following hardship locations

'1n<Man1pur had been categorised as "C" with effect from
' Le8.87

f I) Tamenglong
3 I} Ukhrul
I1I) Churachandpur

IV) Nungba(not Mongbba)

;?. That the applicants further beg to state that in terms
\of the above-noted Cabinet Secretariat letter dated 18-12-87
KAnnexure-I), the following hardship locations weee not cate-
?orlsed as either "B" or "C" stations and as such the SSB

personnel serving in these statioms were not granted ration

allowance initially,

E I) Imphal

| II) Kohima

l III) Karong,

‘ In exercise of powers conferred on him as the Head of
éhe Department in terms of paragraph 3 of the aforesaid
%abinet Secretariat letter dated 18-12-87(Annexure-II), the
éhsn Direcgor,SSB, New Delhi which had since been resignated
és Director General,SSB (Respondent No,2),by his O.M, No .9/

SSB/A 2/86(1) IV Pt-II dated 9.8-89, conveyed his sanction
contd. . &L;

. -
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?to:the classification of Imphal in Manipur as Category"B®
isﬁation for the purpose of_granting ration allowance and

1ot?her.concessions as referred to in the said letter dated
. 18-12-87 (Annexure-I1) for a period of 3(three) years with
'effect from the date of issue of that order dated 9.6.89,

d.e,, from 9.5.89 to 8.,8.92.

, Thereafter, the classification of Imphal (Manipur)
1as Category "B" Station for the purpose of granting ration
‘ailowance and other concessions was duly renewed from

9 8,92 to 8.8.95 by OM dated 30.9.92 and then from 9,8.95

te 8.8.98 by OM dated 8.12,97. The latest renewal of t he
 cddssification of Imphal(Manipur) as Category "B" location

with effect from 9,8.98 to 8.,8.2001 was sanctioned by the
| wém competent authority vide his O,M, dated 12-1-99,

Annexure-R/3 is a copy of the letter/

of fice memorandum dtd. 9.8.89

Annexure-R/4 is a copy of the office
memorandum dtd. 1l2-1-99,

e That similarly, the competent authority, as stated
ébove,conveyed the sanction to the classification of 'Kohima'
(Nagaland) as category %B" station for the purpose of granting
ration allowance and other concessions for a period of 2(two)
years with effect from the date of issue of t he O.M, No.,
9/SSB/A 2/86(1)-V(Part)/4122 dated 26-8-92 ige. from 26-8-92

 t025-8-94, The classification of Kohima was duly renewed

", from 26-8-94 to 25-8-98, and from 26-8-98 to 25-8-200L.

| 'The above renewal of the classification of Kohima (Nagaland )

‘as category "B" Station was sanctioned by the competent

" “authority vide OM dated 8.12,97 and OM dated 22.7.98,

contde + 9/~
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9
Annexure-R/5, R/6 and R/7 are the
copies of office memoranda dtd.26-8-92,

! dtd, 8-12-97 and dtd., 22-7-98 respec-
tively,

10, That by OM No.9/SSB/A 2/86(L)-V(Pt)/3049 dtd.
;
27-5-92, the ® mpetent authority conveyed the sanction

to' the classification of Karong and some other stations

1n Manipur and Nagaland Division of the SSB as category
"B“ Stations for the purpose of granting ration allowance
‘and other concessions for a period of 3(three) years with

effect from the date of issue of that order dated 27-5=92
1le., from 27-5-92 to 26-5-95. The cdassification of Karong

as’ ‘category "B" location was duly renewed from 27-5-95 to
to 26-5-98 by O.M. dated 18-9-95, The latest renewal of
the classification of Karong as category "B* Station was

samctloned vide OM dated 22-7-98 covering the period from

27-5-98 to 26-5-2001,

Annexure-R/8, B/9 and R/10 are the

: true copies of the said office memo-
I randa dated 27-5-92, dtd. 18-9-95 and

dtd. 22-7-98 respectively.

}l¢ That the applicants, being non-executive personnel

of ‘the SsB. serving under the administrative control of the
Divisional Organiser,SSB, Manipur and Nagaland Division,

imphal (Respondent No,3) in the following stations which are
]

Cafpgorised as "B" and "C" locations are entitled to the

érant of ration allowance with effect from the date of cate-

go%isation of t he stations or from the date of xakexsxisakiar

ghéir posting whichever is later,

| i) Tamenglong - 'C! category with effect from

| ! 1-8-870
C!%? Lo ii) Imphal - 'B' category with effect from 9-8-89,

iii) Kohima - 'B' category with effect from 26-8-92,



AV,

; 10 |
E iv) Ukhrul - 'C* category with effect from
g 1.8-87. ‘
; v) Churaéhandpur-'C' category with effect
| from 1,8.87.

vi) Nungba (not Monghba) 'C' category with

effect from 1.8,67. |
vii) Karong - 'B!' category with effect from
| 27-5-92. |

l
| 12, “That after categorisation of the above-noted
! 'stations as 'B' and 'C' locations, the employees of the
T SSB serving in these locations became eligible for
i receiving ration allowance with effect from the respective
ijdates of categorisation or from the date of their joining
4 in these locations, whichever is later, and accordingly
| the Field Officers and below were being paid ration
| allewance, However, for reasons best known to the authori-
Elties, the applicahts were not paid ration allewance in
E:a most illegal and arbitrary manner,
E 13. That the applicants beg to state that the Aviation
EgResearch Centre is a part of Directorate General of Security
Lalong with SSB and two other organlsatlons. Similar conce-

j551ons including Ration Allowance were granted to the employees

;of the Aviation Research Centre, The non-emecutive Staff of

| the Aviation Research Centre were also deprived of the
| .
ﬁRatlon Allowance and only executive Staff was given the same,

}Some employees of Aviation Research Centre,Doomdooma had

ifiled an application before this Tribunal claiming that

.‘being non-executive stafff they were also entitled to get

[ : contd. , 11/~
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the Ration Allowance as was being given to the executive
Staff, according to the equalisation done as per order

dated 28-10-86 (Annexure-II) and the same was numbered as
O.A, 245/95. A Division Bench of this Tribunal, by judgment
dated 14~6-96, held that the Ration Allowance was admissible
to the applicants and directed that the Ration Allowance be

paid to the applicants at the rate applicable to them with
effect from the due date and to pay the arrear amounts
within a fixed period, The Aviation Research Centre autho-

rities,instead of granting the concessions,filed an S,L,P,
in the Hon'ble Supreme Court challenging the order passed

by this Hon'ble Tribunal granting Ration Allowance to the
non-executive staff and the same was numbered as Special
Leave to appeal (Civil) No, 1706/97. The Hon'ble Supreme
Court, by order dated 16-3-98, dismissed the Secial

Leave to Appeal and directed that the ordey be puntually
observed and carried into execution by all concerned,

Annexure-R/11 and R/12 are the true
copies of the Judgment/order dtd,

14~6-96 passed by Hon'ble CAT ang
Judgmen t/ order dtd, 16-3-98 passed
by the Hontble Supreme Court - res—
pectively,

14s, That the applicants beg to state that in pursuance
of the said Judgment, the Cabinet Secretariat,vide their
order Nc.A.-27O11/4/86/EA.II/11+83 dated 16-6-598, sanctioned
the Ration Allowance to the non-executive staff of the
Aviation Research Centre and alj payments have ixtm since
been made to the staff who are still continuing at

Doomdooma which has been categorised as "Bt Station,

15, That thereafter, the non-executive personnel serving

in ‘the SSB at Itanagar (Arunacha) Pradesh) under the adminig-

trative control of the Divisional OrganiSer,SSB,Itanagar
filed an application before this Hon'ble Tribunal

which wag
QQ registered as 0,4, No, 103/99 claiming grant of ration :

, contd, .,
Ok Gemminienss
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| allowance with effect from 8-11-94, date from which

| Iténagar was categorised as wB® Stations, This Hon'ble
Tribunal, by order dated 8,9,99, allowed the application
directing the respondent - authorities to pay ration
allowance to the applicants with effect from due date,

It was fuffher directed that the arrear amownt,as admi-

ssible to the applicants, should be paid within 90 days
from the date of receipt of the order,

16, That theredfter, the non-executive personnel
of the SSB serving in Shillong under the administrative

control of the Divisional Organiser, S83$B., Shillong,
Meghalaya who were similarly denied ration allowance also
filed an application before this Hon'ble Tribunal praying

for grant of ration allowance with effect from the date
when Shillong was categorised as "Bw station by the com-

petent authority., The said application was registered

and admitted as 0,A, No, 367/99. This Hon'ble Tribunal
by order dtd, 12-1-2000, disposed of the application by

directing the respondents to pay Ration Allowance to the
applicants from the due date,

17« That 104 non-executive personnel serving in SSB,
under the administrative control of the Divisional Orga-
niser,SSB., Manipur and Nagaland Division, Imphal (Regs-
pondent No, 3) also filed an application before this Hon'ble

Tribunal claiming payment of ration allowance to them with

effect from 9,8,89, the date from which Imphal was cate-

gorised as "B" Station or from the date of actual Joining
at_Imphal whichever is later which was registered as 0,4,

No.133/2000. This Hontpye Tribuwnal,by order dated 30, 10.

2000, allowed the application directin

g the respondent -
authorities P

to pay ration allowance to the applicants
according to their entitlement,

;;%~‘ » contd, ., 13p~
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Annexure-R/13 is a true copy of the
order dtd, 30.10, 2000 passed by this
Hon'ble Tribwal in 0,4, No, 133/2000

18, That 18 non-executive personnel serving in 3SB
under the Administrative control of the Divisional Orga-
niser, SsB, Manipur and Nagalang Division, Imphal( Respon-
dent No, 3) also filed an application before this Hon'ble
Iribunal claiming payment of ration allowance to them with
effect from 9-8-89, the date from whéch Imphal was categarised
as "B" Station or from the date of actual joining at Imphal
whichever is later which was registered as O.A._No. 174/ 2001,
This Hon'ble Tribwnal, by order dated 14,8, 2001, allowed

the application dfrecting the respondent-authorities to pay
ration allowance to the applicants according to their

entitladent, and the same was complied with by the concemed

authorities,
Annexure-R/14 is a true copy
of the order dtd, 14~8-2001 passed
by this Hon'ble Tribunal in 0, A,
No, 174 of 2001,

19. That the applicants beg to state and submit that

they are also similarly situated 1ike the applicants in the
abowe noted original applications and as such their case

for granting ration allowance is squarely covered by the

orders passed by this Hon'ble Tribwal allowing the above-
noted original applicatioﬁs. The present applican ts are BRkikwks
entitled to the grant of ration allowance with effect from the
date of categorisation of the above Stations as "Bn and nCn,
20, That the applicants submitted a Joint representa-
tion on 14-06-2003 to the respondents- authorities for grant

of ration allowance prior to 30-01-2001, However the respon-

dents -~ authorities did not consider the

Joint representation
c:jggl___\_‘~ contd, , ,14/- r
Cath Commisslones ,
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of the applicants, Thereafter the applicants again filed
another reminder representation on 01-08-03 to the
authorities - respondents for grant of respective due/
arrear ration allowance which are admissible/en'titled

as per the services rendered by them, In this regard

the respondents No, 4 issued a Memorandum on 17th Sept.,
2003 under his Ofifice Memorandum No., 1/16(5)E/89/ sSB/11691
stating that the casé of the applicants could not be acceded
to for granting ration allowance prior to 30-01-2001 as
théy were not an applicents in various cases decided by
this Hon'ble Tribunal directing payment of ration allowance
to the applicants, From the said impugned OgM, dtd,
17-09-03 it would appear that the representation submitted

by the applicants has been sumerarily rejected,

It would be pertinent to mention here that
the respondent No, 3vhad issued stending instructions
that non-applicant(s) in various cases finalised by the
Guwahati Bench af the Central Administrative Tribunal is/
éfe not mEmtiwkd entitled to get ration allowance, Because
of illegal and arbitrary action of the respondent - autho-
riteis, as stated above, the applicant is conw¥inced that
no useful purpose will be served by waiting any longer
and as such the applicant is now approaching this Hon'ble

Tribunal praying for relief,

Annexure-R/15 is a true copy of the
impugned Memorandum dtd, 17-09-2003

Annexur e-R/16 is a true copy of the

joint representation,

.5, @ROUNDS FOR RELIEF WITH LEGAL PROVISICNS :

| i) For that the action of the respondent -
L authorities in denying Ration Allowance to

‘H_ . E: !Con de o a5/-



the applicants is illegal,arbitrary

, and highly discriminatory and as such
this is a fit case where this Hont'ble
Tribunal will exereise jurisdiction
and grant relief ntkxwk otherwise

due to them,

ii) For that the applicants have been illega-
lly discriminated against is not allowing
them to draw ration allowance al though
they are similarly situated like those app
applicant in OA No, 245/95, OA No,103/99,
0A. No.133/2001 ana OA No, 174/2001 who
have since ber been granted ration
allowance, with arrears, in pursuance of
the orders passed by this Hontble Tribunal
and as such the action of the respondent-
authorities is bad in law and liable to

be set aside,

iii) For that respondent-authorifies are legally
required to extend the benefit of ration
allowance to the present applicant of
their ownh in pursuance of orders passeé
in various original applicantions by this
Hon'ble Tribwal directing payment of
ration allowance to the applicants and that
no having been done, the action of the
respondent-authorities is denying ration
allowance to the applicants is bad in law

l1iable to be set aside,

contd, . 16/- —
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iv)

vi)

16

For that the respondent-authorityg

instead of extending the benefit of the

above-noted orders allowing ration allo-
wance to the applicants of their own,
committed a serious illegality by driving

and harassing the applicants to approach

~this Hon'ble Tribwal causing multiplici-

ty of litigations and as such the action
of the applicants deserves to be struck

down at unsustainable in law,

For that the action of the authorities is
not allowing the applicants to draw Ration
allowance has resulted in serious discri-
mination offending the x®y equality pro-
visions contained in Article 1i and 16

of the Constitution of India and as such
the action of the authority is bad in law
and liable to be set aside,

For that, in any view of the matter, the
action of the authorities in subjecting
the applicants to serious and illegal dis-
crimination and denying them the Rétion
Allowance otherwise due to them is bad in

12w and liable to be set aside,

|6,  DBTAILS OF THE REMEDIES EXHAUSTED :

The applicants and submitfed representations to
the ~ the competent authoritg through proper channel

35'ﬁ~~:*” but these were rejected only on the grownd that

!

|

:

E they were not applicants in earlier cases allowed
| ;

|

| by this Hon'ble Tribwal in the matter of granting

;=§§%; ration allowance.

contd, .17/~ r
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7. ' MATTERS NOT PREVIOUSLY FILED OR PENDING WITH
WY _OTHER COURT :

The applicants further declare that they have
matxgr not previously filed any application, writ petition
' or suit regarding the matter in respect of which

this application has been made before any Court

or any other authority or aﬂy other Bench of the

Tribwal nor any such application, writ petition

or suit is pending before any of them,

8, RELIEF SOUGHT :

It is,therefore,prayed that Your
Lordships would be graciously pleased to
admit this application,call for the entire
records of the cese, ask the respondants
tg show cause as to why the applicants
should not be granted the benefit of ration
allowance with effect from the date of cate-
gorisation of the stations (Places of
posting) as 'B' and 'C' or from the
date of Actusl joiring at such Stations
whichever is later as has»been granted to
others who are similarly situated 1ike the
applicant{s) and after perusing the causes
shown, if any,and hearing the parties,direct
that, in view of the attending facts and cir-
cumstances of the case, the applicants be
granted ration allowance with effect from
the dates from which the places of posting
of the applicants have been categorised as
upn angd nCct Stations, as stated above or

czggéhMN‘_ from the date of their actual joining at
Owth Gemmisslones these places, including arrears due to them

| \aninwe

con td‘ . - 1&/‘
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‘as has been granted to the similarly
situated non-executive employees of the
ARC and gSB after setting aside the
impugned order datéd W-09-2003
(Annexure - R/15) an.d/or—- pass any other
order/orders as Your Lordships may #eEm

deem fit and proper,

And for this act of kindness, the applicants , as in

duty bownd,shall ever pray,

i 1“‘

9. INTERIM ORDER,IF ANY, PRAYED FOR

7 ‘

ii - NIL -

10. Does not arise,the application will be presented

per sonnally by the Advocate of the applicants,

1s PARTICULARS OF THE BANK DRAFT/POSTAL CRDER IN

| QESPECT OF THE APPLICATON FEE :

I.P.0, NO, 37 3 TLAUDATED B 203,
issued by Guwahati Post Office payable at

Guwahatl is enclosed,

2, LIST OF ENCLOSURES :

As stated in the Index.

Contd, . 19/~
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VERIFICATION

I, Huirem Ibotombi Singh aged about 42 years,

late :
s/o./H. Tamphajao Singh presently serving as Pharmacist

in the office of the Area Organiser, Ukhrul (SSB) sa
under the Administrative Control of the Divisional
Organiser,SSB, Imphal (Manipur) do hereby verify that I
am one of the applicants in this original application
and I have been authorised by other app;icants to sign

this verification on behalf of xka all the applicants,

The statements made in paragraphs

are true to my personal knowledge, these in

paragraphs No. are believe to be true on legal

advice and that I have not suppressed any material facts.

Gsdtorbs Sugh
Déted : ﬁéﬁ%@%ﬁ Signature of the Applicant

Place:uﬁuﬁgbv/ No.l.

2

Quth Commissiench

WManin’



late H, Tamphajao Singh presently serving as Pharmacist

{4 the office of the Area Organiser,Ukhrul(SsB) under the
- Administrative Control of the Divisional Organiser, SsSB,
‘Manipur and Nagaland Division,Imphal(Manip ur) do hereby

‘make Oath and state as under:

accompanying

1. That I am the Applicant No, 1 and/this original

lAﬁplication and I have been authorised by other applicants

to sign/file this 0.A, and swear this Affidavit on kekk=z

. kekksf behalf of all the applicants, This is true to my

knowledge.

26 That the statements made in this 0,%, from para
{ to relating to factuwal matters are true to personal

knowledge and based on records and the legal points are
éubmissions made on legal advice which I believe to be
true and the Annexures are true copies/extract true copy
of the original and I believe the same to be true, This
ig true to my knowledge.

Verified that this Affidavit contains only the

truth and no part of the same is fhlse,

S

Datdd/Imphal gignature of the deponent,

e Y203 . Yo bl 585

Advocate,

Selcamily affirmed before me en 7S]
in the ceurt premises by thegeclaramt

" contents fully well on their being read
. ever and explained to him,

who & identified by 5/, fF&%mt
The declarant seems to understand the
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R : C Ne. VESR/AZ/BGCIYEV pr.yy e 3A”*
| : Lirceetorate General of Sccurity "n\é;
{] . . Ofrice of the Director,SSB . :

New Dolhi-1100

Dated the, 9/8/89, 12’/////’

i : Bloclt~-\/(l.-1a:z1:)(u R.K. Puram
i ' . 66, '

S
. HEMOIRANDUM
;{ ' Subject e Grant of conaessions to the staff
1‘ . ' ! ) (o] f S SB o ’

In exercise of the powers vested in

him as Head of Depariment, in terms of Para 3 of

e : -ebinet Secretariat letter No., A=27011 /L /G610, TT

b dated 18,12,87, the sanction of the Director, $Ssp

i is hereby conveyed to the classification of the.
undermenticned stations as Category 'B' stations
for the purpose of grant of various conéessions )
mentioned in Annexure f (other_than.clothing grant)
Or the above quoted Cabinet Secretariat order - -
dated 18.12.87, for a period of three years w.e,f.

a the date of issue of this order, :

&ltggl ﬁmmé ol the “tﬂﬁiéﬁ

T Gangtolk (Sikieinm) -

" P Alzwal (Mimoﬁnm) ‘
j;i Je Imphal (Manipur).. L !
R '; . - ey :Yg . . . . .

ﬂl’ﬂdt— Lery

e L

’

' g P, VERMA )
Advpeard | :

Dy, Igspector»General (E),
i 1. The D.Os UP/NB/NA./A,P/I"[Qnj.plu‘/Shi],J.ﬁn[;,/lflnj &
| tudarat/He Divisiona, S

2. ML DIgs 1Cs. U .
3. Director of Accounts, New Delhi (5 copies)
Commandant, CSD & W Bhopal.
S Commandmnt, TC Faridabad,
e ALl Branchas, SSB Dte. . e
Yoo Order £ile, . ' ik

N
fatee voooa

" P 'x M

L V‘ ' RIS ’ s ‘
AN aﬁiw . . e R o "l
z:@cf'"’?:sﬂ moal?® |

g
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o < M0, 9/5358/62/66(2 R1¥Pt,75u90

DRABSTORATE Wx. OF SECURITY,

OFF BB OF Tiu mmmn s 558,

BT RLOCK,V.RWK, PURAK,

m.nmum

buted, the 12th Jcn.,lwm .
.&....JB o B R

in continustion of thiy: MArectozite Order of
oven uaby: ditud, B%h DNC.i997, the ssaction of the
Oirector, 6B &s hecady ecsorded $o ihe classificetion
- of VIaphol &N Divislon &b Cstegery 130 stotdon for
the purpoue of voricus concevsion axth sfiect from
o8 Lo 8,8.,2004 4n terms of . paze ~ 3 of mo uab:lmt

‘Sotreiariat, letter v, M?MU&MI dited

- .m-m-e?. ,
o ¥ T (B BATTAGHARIES)
Pf“ﬂ'& 9/?7 - | , lmf.mxx DLLIC FOR(8A)
. Adrot WS
' "&zﬁzé&k : 4
1 - Digecior of PLGOURLS S abinet mmucﬁ.at.ﬁ.&.

| Hum.w Dolhi - Lm«m. . ,
2. bess wwwwmm/mm/mmwm

diva,
3. BluB3TC Holtdonug/sorshan/salendberi/Jenna,
4, Accounts Officer,s58 Lirectorets,
9. Oftice file.

\, N
Waninti

ﬁ,wmwﬁlg’“:gb B w,%



L feows//.

Sub;

e 2. The Nivisfonal Orgsnis~r,

f b o l’~t 75;%53.
_Néls/séb/AZ/ascl)~v(paft)/41z:
DIRECTORATE GENERAL OF SECURTTY . '
OFFICE OF THE DIRECIOR $SSH:@ - L
BLOCK NO.V(EAS{)R,K,PURAM, - g
’ ANNEXURE.
NEW DELHI: 110066 LiLh N
DATED THE 3 26/8/92 o
MEMORANDUM

Grantiof various éonccsaionm to the ° -
SSb employees posted at Kohima i

In oxerclse of the powors vested in him

ag Head of the Department in terms of para 3

of the Cabinet Secratariat letter No. A~27011/4
86~EA~II dated 18.12.07.-the sanction of the
‘Director, ssB,
classification
.Category 'B* Station for the purpose of grant

of various cnnceéssions mentioned in Annexure- T

(other than alothing grant) to the »fore-aid A
Ceohinnat Queretariat lettor d=ted 18.12.87 fior -

a period o€ 2 (Two) years wirh offect from the

date o* Llasue. T~

iz hereby winveyed to the
of the *'Vohima‘, Nagaland aw-

84/~ .
( R¢Do. ADHIKART ) -
ASSISTANT DIRECIOR (EA)

.

» Copy to s-

1+« The Director of Nccountu,Cab¢net “ocretariat,
ReK.puram,’ New Delhi, - :

Qsﬁ,’mmnipur_&

Nagaland Di--ision. .

/

4, 'P!' Branch. Ji

3. The D.T.”, Kohima, P™ NM-.210, Kohima -797001.

A

I3
i
1

5., erders file/Guard file.

de Aok K fe ok B o

©uh Gommissioner
Maainw

<%




. . No. Q/SSB/A2/86(1) iv
‘ : Directorate General. of Smurlly
O!‘fmr\ of the Dircctor, SSE,
Esst Block, vV, R,K, Puram,
o Delivi 110066

Déted, the, % #th Dec. 1997,

In conlbinuation of this Direclorate Mrzlmo
No. 9/5SB/A2/86(1)-v(pt) dated, 26.8.92 and No. 9/SSB/

A2/86(1) IV(PL) (*atf\o 30.9. 92 the sanction of the

Director, 'SSB is hereov accorded to the classification

of the [ollowlng stations of

as Categoy 'B' station for the purpose of various
concessions from the ds ‘te ‘and nerlod shown against

each in terms of Para-3 of the Cabinet Secretariat
letter No, A-27011/4/86-EA_T1 dated, 18.12,87,

-...---.....-.. .--...._‘.-.-_
¢ e e e ™

| . . . - . -"."""o“‘."‘.‘ T e e T ey, -
UNoe o Nawe OF Ui S Ot G Legon o Lo

‘(". L“(l(',""y' ]»('1'](‘11

Kohima, M“.IJ Divigi (:),’}\. MR R WORT) 04 lu )),

- (1)1} (b%)
( KARAN 5TNGH

COBX to:-

The Director of Accounts Cabinet SeCretafiat,
R.K. Puram, New Delhi, ' '

’)/ DO, MAN Division y IMHAL,
DIG, Kohima.
\}) DOs : HP/UP/IRK/REG/58/N3 /N /A P/ah_l llong.

DIGs: 1C Haflong/s 2arahan/Salonibari/Jammu/

M’

N o, G

g

<&

B
:e"{f *Q'vl
n':“ e i,

Ranipur & Nagaland U]vlolon

Imohial, W2 Diviedon. g o 8, 95 Lo 8 8 98

.90.,' .

ASSISTANT DIRECTGR (EA)

Kumars aln. ' | "
Order (i) r» : Q I/(F‘P ) \\\;\'S \0)}
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Cdilow i e wiaseiun 8 woll,

Girel wLIGR, V¥, Aok, #UAMA,

Koo Licdl - 113068,
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ln ex6xci.e of the powers vasted in him os
Heed 2f Leap-riasent, in Ler of olé = 3 of the webinet
“acraterist, letter ho, (w@T31L) i /B0mEAn)i Gitod, iBm.reb?
the s:nciion of the virector,..® is hereby conveyed to the
€kx clossificstion oi tia uindurnertioned stetions of
gl pus

C0d begelond viviion 0. Lstagory Yu' stotions

for Lie purpo.e of various cuncessiobhs . shown sgain.t

each stition s meitioned in <hnexure=-l1 ot tha above
queteo Cab,uucretarict, letter Uotled  ibu.lnb? 101 & fule

ther jecsiod of hred yuirs with ¢fiect jgom 27-%36 to

26«82 T to
l. CONGE., 2l o Lo UL CLSTHLG Gaind _waT, vg!
»IATIuN,

— o -

d. Khatasum.wuui UL G Beoge bent ivn,
<o Fushing wdOm

3. r‘duuns (0w '\,q;eyxgug,;y Pt wlitn
4, SLPULKBWNA K/ \1uli0h wli0e.

Adiwllen)

Q¢  Utengpekhd wdOm
0. Bendany ~dte
7. Thaondond ~do-
8. Karony 80w
Yo  Tomei ~00=
10, Jiribem T -
ilg ‘Q‘ou")m adOc-
2. bur"bdaeiuha nl i1 Ln..)‘r»:i’ 43 8347 i uf;l'._.‘d' ,.zf_:ui;i_,

b I ahansahak.Mn& uzvn.

4. Pol «dOu

3, rhungyer -G

4, Nex og-@tél - 0w

5., Thungem anullen «Goe

6, ‘arem «d0m
7. sizerskhony wdce
Se wioron e ek T w el Tidel G nd | #0a nitisnd, it
station ' verled, |
Kobima, Meid viviu«n 26-8-98 to 20-8.2301(for o agd )
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K Ne. 9/55 B/ﬂ-?/ﬂﬁ(1)~\/(PL) L ) L
' A TS Directorate Ganeral of Security '
0'\"\“’ o \.;\’15 Of dce :f tho Direct: r, S50, :3)
(" (/ tiask Blick-V, R.K. Purdm, 9%
! N ey Uclh1~l10065.

| Dated, the 27tnh May lpg2 ;i

LRuEnR T
Subject: Grant :_,f‘ cincessiin tc the staff of 558. T o
“In excrcxuo of the.pobei? vested ih him as - f
Hedd of Ocepartment, in torms - f para 3 :f the Cabinet / "
Sceretariat letter No, A-27011/4/R6-EA-11 ’

dated 18.12.8 -
598 is hareby cinveyed to o
Um clas s;f;catl n ol tho. umlr»rmcrail ned ototicne as

h‘\__4 Y*—'-—‘N"'"’— S ——.
ul..lpg')._.y (T.—a\atg'n\‘r T the purp' o 2 var:.uu ctncessicn
A5 ghiun, agalno{l___ﬁbch staviTRsas Tinentloned in Annexm“e—‘l

Jthe sanctiin :f the Direct:r,

1
| . 2un 9g8 instoseh statiASus medkIoned in Annoxy :
? '%é %;eggb %0 ‘austed Cabinet Secratariat Totter datod =~ . :
] . v 2 pericd of 3 year ith off & ‘ R
i ~dutg of ¢ l;)u < RD""" :fede T 2.0 effect frem .tho N {
I TR ol o 1
i .
| 1) C r.c_gg_t;,,khn_s_ J.,l‘l_h'lyl_“_p_,],_\ :thing arant. 4]
I [§
i o _ '
; . _(i) Kharaahm, Manipur and Nugaland Divisicn, ‘ X
I L (11) Pushing S g Coe
{ 0
¢ (111) Kagim Khullen ' ~do= : . A
£ (iv) ox%mkawn o ~do~ . _“] :
> l,»"ULunqpoka —dl
O‘Ltgu la . .
! ' (vi) DBeghiang. . . ~d - i '
: _ Avii) Thaan.L/ T edg- i
[
' 'TRUE bOPW (viii)Kar:ng — ~du- }. !
, (ix) "Tomei. o -d s~ X4
(x) .. Jiribam —-d o= {: '
i s (xi) Khzupum . -do- | }
. 2. ¢ Varicus concessizns with Clokhing oransk. =
: (1) dhdngahuk, Manipur and Nagaland Uivisiop |
: " (i) Pai K -do— i
(3 1) Phqngyar L -do- 0
{ . (iv) Now S8ntal ~do- |
. . = o~ - " -l;‘.
' {v)  Tungam Khullem L7 ~do- \ Jl
' '-‘:':, (Vl) Naxilm . "d{j"‘ A::'*
(vii) Sipawnkhong. ~to=- S
- v
y v
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3 1., The ").i..r:qu L, )r. FRce unts, Cabinet Seerchariot
. . . ceouanba, U Loocerctariat
oKL Pyram, New Ueihi, ol !
The Divigi nal Lrganiser, Maniporh Nuaga 1a
ot i Gt R 0 . 5 { AL AN o L6 NG JQK
HE/UR/SO/NB/NN AP /R & f‘-uj':fi.:r-xiﬁ“/i'h:ifl’l':i'wg‘ nd/ 3/
Baputy inspect.r Concral, A Guyaldan/TC Sa .
O 1 O3 VI Lol LW IR N & b1 ..rah:'\n
Harfl.ng/Sal:.nibari. T . . . /
Coemandant TC faridabad /CS0EW Bh:pal, .
UF'/E-1 Branch/€-11 Branch. o

Grd-r file.

Ne ¥ [ha. Aoben /@F-Cz.'z_, / VO P~ 54
\ | ' ' DSy 2
e S , ‘ Wior et Qo ‘ ’)“' Z // 2
SRRV I \\i\\ AR WA ‘\,‘*';‘ {r“ 1'4“"_.‘(‘4.« A -
S > . N

TN e
Bl e A o
Vs, W,

e e m——e St -

]
ML TR

. &



-’II&/ o i

44@ 7 No. 9/QSB/A-2/36C1)~NLn1pur R0 ’;‘l

Directorate General of cumty,
: Office of the Dlrector, SSB

Y ~ East Block-V, R. K Puram
&? New Delhi-11C0 7
v "
Dated, the 'l

L’\ (7

/\'.

"OR D E R ¢

N

\{ ._

L4

In exdrcise of the powers vested in him as Head
of Depertment, in terms of para 3 of the Cabincl Secretariat
letter No. A- 27011/4/86 EA-I1 dated 18.12.87, the 5anction
of the Director, SSB is hereby conveyed to the classification ~
of the undermentioned stations of Manipur and Nagaland Division
as category 'B' sfation for the purpose of various concessions
as shown against each station as mentioned in Annexure I of
the above quoted Cabinet Sectelarial letler dated 18,12,57 foy g

a further period of 3 years with effect from 27th M:ly, 95 to .
20th May, 98, :
e e i i e S por.
1. Concessions without clothig grant ‘
(1; Kharasom —> Skwqha - Manlpur & Nagaland D3v1510n
Pushiing - ~do-1~7
(iii) Kasom Khullon = -~ ~-do- ¥
% (% ; Sipuikawn - —do—)\\/ R
b - (v)[Utangpokpi - - =do- /] Sinaptand - N
( )IBenlanq - ~do~ “?’mwu ¥
(vn Thanlon - oo Y b -
(v%ll) Karong - ~do- 4M2. a
ix) Tamel - ~cloem " s
(x) JiribLam - - =do= \//i
(xi) Khoupum - —do=y "
2. Various concession with r‘lo'Lhinq arant,
é‘(i Shangshak - quinlr & Nagaland Division
o i) Poi v —lo~v/// ' ‘ _
g (111) Phungyase - ~do- R e
(iv) New Somtal - ~do- v~ ' ' N
(v) Tungam Khullem - v B

‘ “don
- FRUE CoPY (vi) Maram -dg—\/ ’ !

#g %&/ p (vii) Si'ranakli;w'ng | ~do- ; ‘
A\l ' i

ASSISTANT Dmrc TOR(EA)

Copy to:

1. . The Direclor of Acctlts. - -Cab. Seclt,, R.K. Puram, *
Q/ Now Delhi (4 copies).
2>VV\ 2. Divisional Organiser, Manipur. A proposal for -

continuance ot various concession in respect of 'Kohima '

may please be sent to this Direclorate for further
nccessary action,

3. Divisional Organisers: J&K/lIP/UP/R&G/SBD‘N“/AP/NA/Shlllon
4, D1sG: TC Sarahan/llaflong/Salonibari/FA Gwaldam. B
5. Commandant.: CSD&W Bhopal/TC Faridabad.

6. Accounts O{ficer, SSB DlI‘CClOI‘éHC
T Order file.

. ot ’ A / |
4 , (rwé): %( EMJ
.. . A
| » ' ganiser (Ad '
\H %40 - 538 DJ.Vn. qu. Imp‘n:g;..
groane= |
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i . RS CUEICE GO DINECTCN ¢ S51, ‘ . |
B = EABT D0CG0, Y, HaK, PURAM
| ) 5 Lol PRI 066, ' - !
; S P . :
N [ G 44 DATED, T,y L0y, o, -
He Y e | |
g \ 715) .
I3 onpE .
i ”J‘ 3 In exercise ol e roversivested in him as
' ,..i‘*? b Heud of Department, in Leres of para=3 ol ihe Cabinet

Secrolarial, letlor N, A=DT0LY/A/806-CAa-1 ] Soled, 18,012,087,

the sanction ol U Disacter, 5506 is herely conveyed Lo the
clansification of the undermenlioned slations of Manipur and I
Nacaland Division as Category "B stations for the purpose

of various concessions as shown against cach station as

menitioned in Annexuc-l of the above quoted Cab, Sccretariat,

letter doted, 18,12.87 for a furiher poriud of three years

vith effect from 27,5,98 1o 20,5, 2001, -

1. CONCESS 1OMS WLTHWIT CLOTHING GUNILCAT, 13 STATIONS,

1. Kharasom , Manipur & Nagaland Divn. . A,
2. Pushing R L ) _So“'.u.dku_w'n i
3. Parhung <lg =~ (Frpvil)usly Kasom KIIU]..IQD) B 5 ) :
1, Sipuikawn K/ &hadey — - ' . . .
S Utangpekpi o= J
O, Denianeg weliyes
Yoo Thandan iy
S0 Rarong ~tly
N Yoo Tameld .ty ) )
O, Jiribom ity
I'Le  Khoupum ~tdo -

I Shangshak » MIN Divn, ‘
2, Poi ~ly- ]
3. Fhungyar ~lo=~ A
4. Now Samtal  «do- A
9. Thungam Khullen —do- ‘ i
i 6. HMoram ~do-
! i RUE COFY 7. Sirarakhong ~do-
é l 3, CONCESSIONS WITHUUT CLUTH1NG CRANT ECR KQA11M, ONLY,
g ;} Station Period, |

o RORTIG, RN Divi, 2GT000 Lo 250, 2000 (1or Ke hfina
\.-7 ) 4 ) rnn,ly;.
- '(:'|",3;""(l,. Lo

f ( .',;..'3. “(n.l'u ) '

{ ;,5." JOEIE DELOY DIREowd: (1) J
' ’: (J(;Ixy lyg - ’
. NAL/ RN S ST o . ) .
i 1. The Director of Accounls, G, Soer ctevial, RUKC Puram,
1 R Delhi,
Ly PR !
5 . \.:)../ i)jv; A 'i‘()l al ('.')‘(l)n'j S, LB “i‘/‘l ".J("l% .IIIII,‘h(-\.I .

3. DOst HP/UR/RRG/SE/ e 1P 506G/ IRE v o d s .
a, DIsG: 1€ Sarghan/itat Feng/Salenit el T Qealdan,
5. Commdt, CSDRY Rhopal/1C Favidabad,

6. /iccounts Offdiec. v, 557 Die,

7. Ordor file,
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CENIP AL ADHINISTRAT VE TRIBUNAL,GUWAHATI Bu¥CIH

Ccriginal ApplicntJ-On NOe245 of 1995,

WETTTIT o e e T

Date of ‘order 3 This the 1l4th nay of June ,1996.

iont hle bhri GeLoSanglyino,member (A)
stianthle shri n.c.verma,Member ' (J)

1, sri nishnu prapsad suikia
Sanitary Ingpector, '
V\viution Research centre, k/’/////

npoomdoomae

2. sri nipak Nandi,
Radlo Mistri,
"ARC, Doomdooma .

Abplicant ze

s/shri G.K .phattacharyya
with GleDase

ny ndvocate

-Ver SUGw

..

l. union of India
réprecunted by cabinet . secretary,

sz%rtment cabinet affairs,
New pelhis 7 y i

4

1)
°

virectorate General of security Block
v (Bast ),R.KePuram, o

New Dalhi «110066. .

3o pirector, Aviation Research oentre,
Block =V (East ) JR K <Puram,

New pelhi.

4. peputy pirector,
Aviat ion regearch centre,

nocmdoomae _
Respondent e

oo

ny ,\d'vocate :shri Sof-\li‘ ELe CeaGaSeCo

ORDER

(e Lo SANGLY INE,MEMPAER(A)

Tho epplicants are omployees of the aviation

nepearch vontrn. voomdooma (ARC.. Lo:,mhort)o nppl deant
(

%S "contdees

Cath Oesmmusiunes
Msniow

i
%

¥ b
t
¢
‘.
|
\
{
,
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Néel is a sanitary Inspectof akpost . which is equi- e

G Froay ”z@hnpupu4§qpngqu. 2 ig a radio Mibtrlo The .
fiost of Mistri fallg unddr the eateaory of senior . )
rield asglstant. This 1 also below ple]d ofticor.

The cempetent authority of ARC has classified poom.
rooma oe 2 category B ostation with ef rect from 1202694 .
2. Annexure -1V to this O -Asnamely Moepe 27611/
i/86=Er=IE (A) dated 6¢12,1987 conveyed the sanction . 1‘,
of ‘the president to the grant of additional conce- '
s lons ment ioned in the Annexure thereto to the various
'o\thaorios of the gtaff Of ARC except those on dopuw~

tat ion from the Indian Air rorces according to the ~ «

annaxure Pation allowance at tha rate admlasiblo 4in
¢he BSF in poace areas is admisuible upto the rank

: ' of po0Oe and lLelow in'cagegory B areas of ARC. The
anpllicant had requested the authéritisg concaornad to
i : ‘ullow them the pation Allowance~but.this was decl ined

by the authoritless mence this original application ;
{\.’ﬁ‘u. COPY under section 19 of Adininistrative Tx Ihunals act,

188 5,

.\ Adroct'®

de Mru Gsid shhaottacharyya, learned coungel for the

-

applicants subxmittod that the applinﬂntr are ontitled

[

to th2 Ration A]lOWunce with ef feet From 72262.1994.

1his allowance wae denied to them because of wrong

interpretation of the order dated 6.12.1987 by which

|

% ‘pyyment of the alloizance W?S sancticuedas pelying on
i the written stotenent MressAld, ST4C.GariaCo,submitted
: .

: Chat the applic nts have made tha ¢lalm on a wrong

: mot djon that aovaran qatt had cauatod vay lousg noneexec..

ut ive posts with differont exacut. ive cadrepg for all -

tha

conce spslonse 'the fact howavaor remadng that

—

JIVIN NS

. . . conizidees
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myuation of posts vide order NO+a=11016/6/86 «n0I dated i
93 ,1061986 (annexure~III) is for the purpose of House
pent rllowance only. rurxthar, the conqessidn of RrRation

Allowanca has been extended to the employeorn of junior

o s e b, e oW ——ran v s

HX e

TRUY COFY Ao we have perused the records and heard the

the analogy of the Juaior myxacutive staff, of R & aw and {

the applicantz who do not £all in thiz category cannot

get the bsnefit of Rration allowancee. Mro. G.K .Bhattacharyya
sulmitted that this ground taken by the regpondents is

not tenable ags in the case of intexzlligence pBureau the

pat ion allowanca waa_allowod té the non-axecutivo staff
also and whan the allowance was stoppod to o pald
applications ware sulmittad before tho contral Adminge
strative Tribunal and the payment Ratlon allowaica Was
restorede In thig commection heﬂhﬁs referrad to tho ordaers

in the O as Of 163 of 1991 and No«199/91 of this nenche

i

counsel of the parties in this O.a. Letter NO.A=-49011/8/
‘M B6eno 1 (B) dated 105.1986 shows that the prasldent is

pleased to sanction 8 (eight ) coneegegions to the various

categories of staff ofAARC. on.-e of the concessions is

louse Rent allowance and it hag boen gtated that HKouse

rent allowance admisﬁible to £ha gxecutive cad}e yill

he admissible to the perroariol of other cadres aldo Of

cor re spond g levelg;\CSnsequently aquatlon of péstn was

ordeyed by the ofﬂa; No-A-11616/6/86~DOI dated 28°10°1986

cexctusively for the purposs of ylymont of Ilouse nent

allowances ynder this order the applicants was antitled t-

draw Houge rent allowancGs yndayr lattax NO-A-27011/4/86-

EA=-11(a) dated 661261937 Addig}qnal concaulons wara

i
i

' . ] |
| J\i '%W"& W contdeee
a . Ooth Lomi

. . . - Mealow!

cxeount ive cadre only upto the rank of field officexr on B

[
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granted and one of them was Ration Allowénce to the variougs
‘categories of the staff of .aRC. The claim of the respondents

is that since there is no equatioﬁvbf.posts in respact of

pat ion Allowance thig pllowasnce cannot be granted to the

‘asced by such stand of the respondentes. Untilein the

applicants who are aone~executive staffe.

¥ are

not impro-

cane

of grantdng Housc rent allowance for tho purpose of agrant ing

rat lon allowance such eguatlon of posts,. is not required by .

the authorising letters. This positilon is clear from the

follovwing ;-

cle O Mature of
the concession
L ' 2

. 4
" en wh em ms W N e W

(-“\ ) IN l-.‘t‘ .'LO 1 Al lov.rdnco

AdrocHI®
{n) HWouce nRent

Allowance.

- am e e es wm e e s s mw e W

Extont of tyrantadsyrénarks

the conce.’
‘solon

J

- -

= an e N G P am  we

- e ws wm we w ae W

4

- en em me e - -

Ration allowance upto the rank

of F.,0. and.bzlow at the following

rall¢r e

Locat lon

e N

(1) category B
stat ions .

Houre Pent Allow.

ance facllities
admissible to
the Bxecutlve
codre will be
admiasible to
tho pdrnonnol
of other cadres
algo of corro-
sponding le'\i:el::

contde e

R

As admiscible
from time to
time in the
Border sccurity
Yorce in peace
areas .

separate oy-
ers will bo
lssued about
corresponding
lGVOl.‘; ",

'
I
!
p
'
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the yosponident s cannot bring in what is not there or what
iz not intendad to be therc by the lotter Mo.a 27011/4/
86-5a-IL (A) doted 6.12.1987 as indic.ited above. This

letzey simply clearly staﬁes that the allowance. is admil-
esdbla to the varlous Cntéqori%§ of the gtaff 0f Arc hy |
placing a liait uptothe rank of FO and balow. IN Odhe
163/91 and Oehe 179/9 of thir Bench on tha strength of the
recamuundatlons of tha oome one man commit toa roforrad Lo

in this 0.a« Fation pllcuanee Was paid to the nonN-Nx3.

cutive staff of the Intelligence Bureau hut the payment
wan gtopped in 19ul. This Trlbunal in tho order Aated

17,12.1993 (to which ono of us was party) after discu-
acion and ralying on the order datod 27. .93 0f tha

ceatral administrative ﬁribunal, Chan@iqarh ponch, circuit
at Jammu in O.pae No- 381 /JK/92 had holé ihat Ration |
Alilowancn vas admig:::.ible’to the gpplicants in tliosa two
o..ce the facts in thioso two C.hs anﬂAoF the prenent Gk
innofar ar Ehey relate to Ratlon allowaoce and Jouge Rront

nllowance are almorst taantical. jThe conditions in thore
i

. b ' _
Ctwo O.aus is in respect of Ratdoti allowance cthatirhe @Y-

coanel posted in cateqgory B locaticns wlli be eatitled to
Lot ion rllowance at nongqual ifying axrea xate for RBSr. FPor

hou e rent allowance 1t is stipulated th.t Honsze Ront

allowanca wouwld be applicable to all other cadregs of the :

o unwer the sone texms ap.)lecable to the executilve ca«
diee of corresponding javelee In view of the facts men~

t.tonad above wa hold that Ratlon aliovanca Aa admirrib;o

ve the applleante in this Oene The rogponaents arae directed

ko jray ration allowance to the applicants at the raie

applicable to them with effect frO{nvth_c dune date 224294,
The arreat amouit shall be pald within 31;19.1996.

The application 1s allowed , "0 ordnr as to costg.

5d/ - Membar (a)

- W"&’: M s/ - vemhor (‘T) ‘ (mmlﬂ'w
4 St o )

e e o e e et
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TN THE SURRIME COURT OF INDIA !
!
!

CRIMNINAL/ CIVIL APPE LLATE JUR IS PICTION

248256
f

D H
PRTLTLGH FOR spreisl LERAVE TO ALPBAL (CIVIL) WO 1706 Qr97 .
(putition under Artxcle 136 of Lhe const itution of Indla.
for special Leave to Appnal frou the Judqumvnt and order
daged l4ath June, 1996 of the cenLral Administrative _!
oh
vr thunal, cauhnti panch of Gauhatl in oriqinal Appljcation !{
\/.o 245 oOf 1995). S R - s ,
. ‘ : AN
WITH .t
. : . ' 4}
1T ER LOCUTORY APPLICATION NO»Z.
. . . - ]
(application for stay after notice)s ;
faua COPY . . . . : . g ':
ynion of India & orse S : '...pctltionersﬁ}
Ry
o

«\CY 0B = _ .
' Lo

cri mishnu prasad gaikia and 0xge e o osRenpondents.
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16th MARCH, 1998.
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COI’\td vee .P/2

1 04



@G ' :

<
UV P p—

{
). |
I o
: | |
. : !
T 201 the petitioners : Hre VeVe. vaja, saniocr advocana ;'
. i
v (/3. panji Themes and p. Mx.fmﬂr.w,)rana;l
t .Advocates with him). 0
i . : .1
| i
‘ ror the respondent Noge 1 to 87.
; V +
3 624142, 1444170 ¢t Mre PJdKae Mlosra, advocate
r. -
!
Por Regpondont Nose 88 and 143 3 Wr. Cc.s. Srinivasza Rao,
f o o :
i © Advocate. i
t ! ) . ¢
] THE PETITION FPOR SPRCIAL. LEAVE TO AFPEAL AND THE :
i . . :
! APPLICATION PO :.:’.T‘AY abvve~ mentioned being called on
for braring be fora Lhi« ~court on the 1l6th day of mMaxch, I
19493 vroN hearing councal for the appoaxing partion lmrﬁnin
TIL & COURYT DOTH ORDUR that petition for pf‘c ial leave to ':
H ;\1.'/1;>f.-.nl above=nmaent ioned be and is hereby_r_]_._t_cmlased and i
] . f
% consequently this court®s order dated 2lst January, 1997
i wade in Int,erloc’u‘cory application No. 2 abova-ment ioned
? ; . e
¢e QF'V Granting oxeparte stay be and is hereb acated;
FRUE Y =Y A
' V . . A"' THIS COURT DOTII ’E‘UR'I‘HPR ORDER that ths ;
Vi . |
\{ M ! Crder be punctually obs rved ang r:arrmd into execution ;
{ b all econcerned. ' ) ' !
. ———— g t
WITNESS the Kon'ble shrdi Madan mohan punchhi,
f chief Justice of India at the supremo court, Now polhi, ;
-‘ - .
] dated this, the 16th day of garch, 199,
1)
56/«
(Ral1e LAKMANPAL)
DEPULY PR LsTRAR o |
: ( .
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: Ordd Commussiuuey i
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IN THE CENTRAL ADMINISTRATLIVE TRIBUNAL
GUWAHATI BENCH

Original Application ‘No.133 of.2000

e I

Dato of docision: Thio the 30th October 3000 &

Tho Hon'ble e Justice .M. Chowdhury, Vice-Chairman jl
| R _ ol
. N A
; Shri Kandarpa Narayan Choudhury and ° °~ ; %
i 103 others “esesdApplicanto I
3 o ALl the applicants are non-cxecutive v
' personnol noerving in the Spocial Sorvice ‘ .
Bureau, Imphal, Manipur, under the . s ) : i
.administrative control of the Divisional . : T T
Organisoer, Manipur and Nagaland Division,’ : e
Imphal. - ' '
By Advocates, Mr G.K. Bhattacharyya,
lr G.N. Das and Mrs N. Devi. . :
- vorsus - L .
l. Tho Union of India, roprosantod by the
Cabinet Secretary, ' . | : . . ;
Dopartment of Cabinet. Affairas, A S v : N
Now Delhi. ' . *
Z. %ho Director Gencral of Security,
block V(kast), New belhi.
3. The Diroctor, S$.5.B.,
Block-V (East), . ch : ' N
tlew Delhi. : C D ‘ BRI :
4. The Divisional Organiser, ' : ‘ . 3
S.8.0., o ‘
Hanipur and Nagaland Division, Lamphel,
Imphal, Manipur. ‘ P : o -k
he Ares Organiser, S.8.B.y | i f,j.“,;f I - LB
3 phal, Manipur, T eld . Respondents o
ByVi8yocate Mr A. Deb Roy, Sr. C.G.S.C.. :
BN R . : .
4 . N
. B '
*eseseseve ‘]" : !
i i '
SOF L ombER (M) i
: |'(§ Y ; 4’0’ ti A"‘ . . ‘
Sy o T qT R N E N
“288Y chiownsury.a¥ (vic.) o : C
1 T - : t .
1 got ]

,ngheﬁ applicants, 104 in number, are non-axecutive
. ‘ I

3 -4 L .
perasonngl ibrving in the Special Service !Bureau~ (SSB for
‘ . a S
short) .under the administrative control . of the Divisional
Organiser, SSB,rManipurvahd Nagaland Division, Imphal. “he

cause of action as well as the relief 'sought for are same

vy i

' ___ and accordingly their grievance is considered in this single
i Y
!’ W
‘J&; ' | i . Oath Commissioney -
X Maoniovr \
by ] . t
: : ) '|:.:'
‘ .{l
3!
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ication under the provisions of Rule ‘4(5)(a) of cthe

:,entral Administrative Tribunal (Proceddre)_Rules, 1987.
2 che . Gl : |
. The grievance relates to "payment of ration ' !

allowance on and from 9.8.1989. Accordxng'to the applicants

the allowance was denied to them for noijustifiablo reasoil.

Mr G.N. Das, learned counsol for the applicants to various

et .

sanction ordery of the Cantrul Covernment and alao wentionaed

a numbor of cases decided hy this¢ Tribunal.
H i

3. Mr A. Deb Roy, iedcned &0 0.6.0.C. rercrred vo the i

gt m

writton sLatemont and submitted that the ration atlovnace

s
pa—

P ]

vith ofioct £rom 9.8.]989 are heing paid to the executive

PR RGY 7> PR AR

staff of the rank of rFleld Ofrices anc Deidows DUL ne baid
allowance is not extended'to‘the‘nonuéxecutive stafr. Thé
learned counseld gubmitted'that thg;equation ig made only in ' _' |
relation to House Rent Allowénge- %nd not Lo rati?n
\ allowance. He submitted that ﬁhé eéuation cf posts in
- o various cadre of corresponding Lovel oL non-executive cadre

ﬁ\)ﬁ tb"&v were fined vide CabmeL becreLariat Order MO A=~11016/6/8G- i L

.CyJHUV.A 5} 501 dataed 28.10.1986. The aquatxon in for the purpose of
A I §<?~

}/f}.\- O \\iw‘)
N Ok
'./ . " 3

15¢ Rent Allowanco and not for Rauion Allowanca. ) y

After hearing the lcarned counsel for partios and

I do not find that b

SO 4]

the applxcants on that ground The ratlon allowance also has

now become admzssxble Lo the employees aerving in the SSB ac i

Imphal anq‘Imphal has been declared as category 'B' station
.thh'bffect from 9.8.1989, The applxcanL sholl accordingly
be eliglble for the ration allowance for 'B' Station with
effect from 9.8.1989 or from’ thb date of joining, whxcheve?

A}

|-~ is later.

'

J#WMA*% %m
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/fi\ccox:dingly the respondents are directed to pay the

.cants ration allowance from thc aforesam date onwards

./

£rin three months from the date of recelpt of this order

TN

! //'f'-l:ﬁ"'.'.ndlng arroears.

i / ‘
i The application is allowed. No order aa to costs.
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IN THE CENTRAL ADAINISTRATIVE TRIGUTRAL' ™~ -
GUGWAHATI BENCH § GUWAHATI -

Qrigingl Application No, 174 of 200L

Applicant(s) « L.ile 3ingh & Ors.
mbpnnd@nt(ﬁ) - V. 0.1, & Ors,
Advocute for applicent(s) Mr. G.Ke Bhattarcharyya,

s.Ns Das, B, Chaudhury,
Advocote for re.poidant(s) Mr. Deb A0y SC. CeGen ol

24=08-01 Present $ . Justice B,N, Choudhury,
Vice ~ Chiairmen,

All the 18 applicants are non-executive personnel
serving in the L5B, under t he agministrsotive control of
the Livisicnal Organiser voB, Meidpur and Nageland Uivie
sion,Imphal, The cause of action as well ¢ » the relief
sought for are seme and Limilsr nsture ond sccordingly,
their grievance is considered in tiis single application,

:rRU';'. COP“Y The grievance relates to peyment or rétion atdtowance

c fggﬁm on &nd irom their .tstion or stations were declured os @
\ Advocat’® 'B* ond 'C! cstegory ototions or frua the Joining by the

spplicants in those vilutior, whichever is latter, Ihe
iovue raiuved in thi, opplicetion ia.already adjudicated
upon in O,A, 367/99 dispo.ed on 12,:,2000 end Q.A, No.
133/2020 dispowed on 30=10-20.0. Tiis Gawe is also squarely
Govered by the cuove deciosions.

The respondent. ar: accordingly directed to pay the
ration allowance to the aspplicants on and frow the po.ting

of the eppliconts in the Jtations or from the date of
declaration ot tho.e st.tions as B! «nd 'C? cuategory
stautions,

The epplicution i allo.ed to the extent indicuted
8bove, There :nal.l,hmﬂever; be no order as to Ccousts,

5d/~ Vice-Chairman,

- H ﬁ%w& % 203 G

-
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No.l/16(5)E/89/SSB/11691

Govermment of India,
Ministry of Home Affairs,
Office of the Inspector General,

$$B, Manipur and Nagaland Division,
Imphal - 795 001

Dated the 17th Sep 2003,

—-——-—--—--—-—

~ Sub s~ Return back of Joint Bespresentatian regarding
payment of Ration Allowance arreag&

The joint representation dated l4- 6-2003
regarding paypent of Ration Allowance arrear 1is
returned back in original with the remarlis that

" As per the Honthle CAT, Guwahati
passed on 0.A, No. 174/200L and SSB Dte's Memo-
randum No. 35/S$B/A/2/2001(12)/194-95 dt.
14-1-03, only the applicants i.e. petitioners
are entitled to get Ration Allowance fromt he
retrospective date, As per the said memorandum
and Hyn'ble CAT judgment, you are not eligible
to get the Ration Allowance prior to 30-1-0l.

.

Encl:-Ag stated above. -17/9/03
T AREA ORGANISER(ADMN)
0.

Shri H. Ibotombi Singh,
Pharmacist.

Onth Commiseione
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. EREE CReCE A
"I'he_, Divisional Organisor,' SSB .
anipur & ‘Naaland Didslon, ! i;
-Imphal - o C . L

; The' Area Organisor (Admn) 43B
Diﬂsion Head Quarter, Impha],,

.
o ‘& . HEE TR

a1 emnsta

F\‘s;i .

LEPE R ) ’!.-. »-JN“ ER T

i}g;‘_l. A Joint representation dated

I.

4 gub 20 Remmder, *!'ewese"ta““’ in "espe
Bn of Ration Allowance - reqUGSted' L
T, 2 thereof. S

.'_‘fget,itioﬁners': 1.0 H, Ibo_;tgnpi' singh,
| | ' Pharmacist, o
_ . , 2. Hlss. Mariama N, D,
1 R ‘Lab Tectnician" r -
[ 3, Laiton,jam Chgbi Chand.r. ani

(Bx- Driver)

4, K, Methanpan R, Naga, I
'Retired Assistant ,’ R

i

o
.

A, Chaoba °1ngh retired peon.
i ‘Suresh singh, Rssistant.

o
-

K \\1

'&ma mr Drlver
5 P. Biswa:, As;istant

Pt e . . I
. ! M .

: ue reSpect the undersigned have tne honour
to submit'."!thisx{‘Joint application/representatim for your
kihd consideration and procnpt action,

e
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1

'; . legal wife lof ‘the deceased L, Kale Singh (Ex-Driver)

Y, e

) *) and the pot:ltj.onor No. %4 and 5 are/were the ret!red
'urvmg as Assistant & Pcon rcspecttvely.

: enployeoa w 6&(
. ” R .'f

et thq petit:.oners claims for grant of mtlm

v DA e '
. N ; B

ALl owan ce o0 'é'fé s”t“ingth oé«ﬁabinet Secraﬁariat Lotter , .
No, 27011/A/86-»EA~II‘ dated 16-12-87 and Memorandum , . S

No, 9/SSB/A?/86(I)/lVPatt-'II of the mrectorate General of -

Schrity, office ot tho mrector General, SSB Block~V _
y (East) R.K. Puran. le‘ Uum - 66 dated. 9.6.89. _ S : g R

. : + That :om smuarly sltmted personnel/enmloyees
o, . have bem received the sajid due/arre‘r ration anmnoe
| prior to 30-01»01 as pe’r Memorandun dated 1&-o1l-q3 wider
Memo No. BS/SSB/A/2/2001(12)/1914-95 of Assistant I?lrector A 4
(=A) by w3y ot cmp;i.ance order of the Hon'ble CAT. Guwabati 1 . 55';

passed in 0,A, No,~ 174/2001. " The netitioners are also S
entitled to get the- benérlt of the same, 'In this regard o

2y o /03 -
the petitioners sarl fer filed a Jomt representati.on,, to

Q'RUE COPY the Director General 33B, New Delhi and Divisional Organlsor

5B, Imphal, However, the concemed authority did pot takeup = | N
.. any poSithQ action ti11 this date. The pe-—titloﬂera No, 6 .. LA .
15‘"”! E. also fued afrepresentation on 14,2,03 to ‘the authority angd s T o

. the same was also kept in the cold storage of the authority.

4 i e mawa

It 1?, thererore, ‘prayed that you wul be kind
enough to grant: the ration allowance prior to 30.1 1401 to

the thLtiat{rets as early as possible in the 1nterest of - L

justice, i Do

Dated : 01103"05 | v 318‘“‘3‘““ T the Peut‘imers.
g ‘ \ M I H»" |
o o el (® CL\MO\WW _‘,M
. . Ly M K. Mn..phow\ avA Q Neo
’ | . Bl S’./Q Cf‘%mé ‘EM a

K o e Op whesd i+
SR Hw%w
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